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LX?'NTRAL ADHINISTRATIUE TRIBUNAL PRINCIPAL EENCH.
0ish.No, T6/96 =

Nas Delhi: this the 2%~ day of August;2000¢

HON'BLE MR,.S.R.ADIGE,VICE CHAIRMAN(A).

| HON'BLE MR.KULDIP SINGH,MEMBER (3)

Tushar Ranjan Mohanty,
s/o Shri Rabi Narayan Mohanty,
Computer Literatsy

Intsr-State Council Secretarlat,
Minicstry of Home Affairsy,

Vigyan Bhavan Annexey

maulana Azad Roady

New Delhis11 C Wddesshpplicanti

(Applicant in person)

Vereus”
Union of India',:
the Secrstary,
Department of Statistics,

Ministry of Planning and Programme Implenentation,
Sardar Patel Bhavan,

Sansad marg, ‘ : S ‘ e

New Delhi=1 ove s o sRESpONdEN LSS

(shri 3.K.Mehan,S0 with Sh.M,K,Shama,
ldq:tl:{'.l. rep's)

’ ORDER

mrsisREAdige; Ve (A):

In this DA bearing No@i316/96 applicant impugnss
respondents" order dated 4.11,'96 (Annexure =AB)Y¢

la)

20 To the extent that this impugned order referg

to applicanty para 5 thereof is relevant,and reads

)
thus

"5, The Fifth arder of Promotion No11024/22/
88~155(Vol'WII) dated 28,2,95 by which
Shri T,R.Mohenty was promoted to JAG u.”e:'.“’f-’i""l -
26,10,92 on adhoe basis and w.efe 290393
on regular basis is ceing cancell ed !

Separat® orders 2re being issusd simul taheou'sly:,-
.;%“;I')"'

cin. this regardf‘,"-

j
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3,  These seperate orders which were simul'téneousl-y
issued on 41396 are placed at Annaxure=A 10§ By |
these orders ;eSpo,ndentS‘7 earlier order dated 17295
promotir?ga Ehmgg Iss Gr.*IIf retrospectiwly uJedfi
24311,87 and order dated 282,95 promoting him

to iSS GriIV (JAC) on adhoc basis u,glife 26710392

and on regular basxs V,e%f 2933393 with all attendant
bene fits have been cancelled retrospsctivelyy qu
with effect from the date of issuo of those orders:,v
vithout ef‘f‘ecting recoVery of pe cuniary benafits

already enjoyed by hims

- 43 In the present OA applicant has n&’t impugned

' Annexure A 10 ordsr ‘dated 4.*1@96'

5 Applicant had ales filod OA Nov317/96 inter
alia challenging res;:ondents; order dated 4.‘1.‘596
promoting him to ISS Grelll u.edfy 8441993 .y That
OA vas .disposed of by order ‘dated 2.2.98 QUashmg
and setting asice applican.. s position in the 1list
annexed with the aforesaid order dated 4\.'1‘.:‘396 and

'ca that extent alone. ReSpondents vere directed

to rscalelate the vacancies which became available "
each year and consider applicant's case for promotion
from an earliar year in the light of’ the avallabllity
of vacancies cal c!.llated af‘resh and in acoordance |
with rules and 1nstruct10ns, Uith consequential

bene fi ts including fresh promotiond?

6! Pursuant to tha abo vey Tespondents hAw
issued order dated 3’1 J8398 by uhich applicant's

date of promotion from Gr.lV to Gr‘*III has besn
shown as 204793, Applicant has seperately challenged

the same in OR NoT2791/ 99 in uhich he has -claimed

'promo t-:i'on to Grolll u.edfs 15837918 That OA has been
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heard in part and arguments thersin have not yet

conclhded.

7 - In view of thesa subsequent develOpments'E;"

and particularly the f‘act that aftar issua of

Mpugned A8 order dated 415196 and A=10 dated

&3VA 96, reSpondents have issued order dated

3146398 uhich applicant has seperately challméed

in OA ﬁo"'.”?2791/99§ no orders ne2d be passed in the
present OR's Houever, the contentions advanced in

the present OA will also be considered while disposing
of OA Nos2791/99;

-~

g3 This OA is disposed of accordinglyd No costsd
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